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ORDERDATED23 JUNE. 2008 
C oram: 

on hie Mr. Justce K.kanpan, M em her (J) 
H oii bte 'v1T. k. 1vhnparr 	ember A 

The appticant filles tils ()ngi.nai Ai)PliCatJOT lrVIth 

the fbUowmg pravers: 

to adnut the C. 
c)ric,m.a. ?pI)Iication, 

- 	 sue 1100cc to the esPondent as to why the 
( )ngrnai Apphcation siau not be 'Uowed and 
the kesponients tai to siiw cause or show 
insuthcient cause direct them to Teguian.ze the 
servce ofthe appiicant as a Tabulator or ni any 
otheraPPTonnate post from the date, 01: due with all 
:seflTJ€e benelits 

And for this act of kindness the 
applicant as in duty  1.) 	shall ever pray." 

2 	i'he applicant claim.s that he was appointed as 

ahulator in the Oftice of the Deputy Director of Census 

Operation Regional 011ice at Sam bal.pur. The applicant aSo 

leone expeen.ce certificate Auieyure-A I) issued by the 

1)eputy I )irector f Census ( )peration i)ri.ssa., Sambaipur. 0i 

the. basis of the above certificate, it is a fact that he was 

employed as Tabulator on temporary basis for the year i 98 1 -82 

and he had worked from. 08.04. 1981 to 28.02.1982. The 

applicant C] am hat ;)js scrvi cc hal he 1-01 11I- jze4J 
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1.; ;iouc, b n ap]1cton ii 

21)03 this matter has not been fina!lv d 

Tnbunai. Though notices were served on  

counter has been fiied 	till today 	l+e..., Weith.er the 

app]ican.t nor the Ld. COU,nSeI for the applicant is 	present 

before this Tn.buna] Mr. B .N. l. dgax.a, 	Ld. Additional. 

Standing Counsel for the Respondents appears and on 

instruction whiche had received., submits that the applicant 

was a temporary employee a Taul 	Office of theba 	n  

Depuiy Director of Census (.)peration.. Regional Office at 

Sambai.pur wet. 08.04.1 98 1 and the applicant attended the 

work from that period. up to 28.02. 1192. Mr. Udgata th,rtlier 

.u.bmik that the applicant n'n.ot even continuing in service in 

the T.)epart.ment, as he claims. 

4. Afler iiavtng considered. the grounds urged 	in 

this O.A and the documents furnished and on hearing the Ld. 

Counsel fc.r the Respondents, we are atisfied that th.e applicant 

has not established any case in favour of him to allow the 0..A 

Admittedly the applicant was, on temporary basis working as 

Tabulator in the Office of the Deputy Director of Census 

Operation, Regional Office at Sam baipur. for the penod from 

1981-82 and worked till 28.02.1982. Th 	 as e applicant h not 

prod; ced any appointment letter as such he claims H owever, it 

s seen from Annexure-AIi the experience certi±i,cate that the 

applicant had worked for the period he was appointed. Hence 

it is clear that the applicant was appointed and there was no 
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evidence or any document to showthat the applicant was 
continued in SCTVJCC after 2H)219X2 and there is no grouiid to 

aUow thIs O.k Hence we are of the view that this O.A is 

inent 	aiid a&cordingv dismissed 	o order as to costs 

MEMBER (J) 
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